SCHEDULE

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation) Regulations, 2017

For the Attention of the Stakeholders of

ORWO PRIVATE LIMITED
TT;T\m_me of the Corporate Person ORWO PRIVATE LIMITED
' 2. | Date of Incorporation of Corporate Person 16/03/1964

| 3. | Authority under which Corporate Person is Registrar of Companies, Mumbai
f Incorporated / Registered

4. | Corporate Identity Number of Corporate Person U33209MH1964PTC012874

5. | Address of the Registered Office and Principal | 601, Bakhtavar, Shahid Bhagat Singh, Opp. Colaba

Office (if any) of Corporate Person Post Office, Colaba, Mumbai, Maharashtra, India,
400005.
6. | Liquidation commencement date of Corporate | 04/06/2025
Person ‘

7.| Name, Address, Email address, Telephone | Bharat Ramakant Upadhyay

Number and the Registration Number of the Reg. No.: IBBI/IPA-002/IP-N00120,/2017-
Liquidator 18/10289

Address: 507, 5th floor, C2 Wing, Skyline Wealth
Space, Skyline Oasis Complex, Premier Road, Near
Vidyavihar Station, Ghatkopar- West, Mumbai -
400086

r Ph. No.: 9833284483

Email Id registered with IBBIL:
brupadhyay@hotmail.com

Claims to be sent on Email Id:
brupadhyay.irp@gmail.com

8. | Last date for submission of claims 04/07/2025

Notice is hereby given that ORWO Private Limited has commenced voluntary liquidation on 4t June,2025.

The stakeholders of ORWO Private Limited are hereby called upon to submit a proof of their claims,

on or
before 4t July, 2025 to the liquidator at the address mentioned against item 7,

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

I

Bharat Ramakant Upadhyay — é,::\

. Bharat Upadhyay
Date: 05.06.2025 ( FOIPROIPNIINI |
Place: Mumbhai < 42017-18/10289/ ¢
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B THE MUNICIPAL CO-OPERATIVE
2 BANK LTD., MUMBAI
MUNICIPAL BANK BHAVAN, 245, P. O
MELLO ROAD, FORT, MUMBAI -400 001
TEL: +91-22-22717878 /+91-22-2271 7879
EMAIL:mcbank@mcbmumbai.com

TENDER NOTICE
The Municipal Co-Op. Bank Ltd.,
Mumbai invites sealed tenders for
Comprehensive Annual
Maintenance Contract (AMC) of Air
conditioners in Head Office,
Branches & ATM's. Tender
documents shall be downloaded
from the bank's website:
www.municipalbankmumbai.com
from 05/06/2025. Last date and time
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(THIZ 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA)

3B FILMS LIMITED

(formerly known as 3B Films Private Limited)
Corporate Identification Number: U25200GJ2014PLC080685 e e Pt

DurCompany was onginally imcorporated as "38 Films Private Limited” a private limited company under ihe Companies Act, 2013 with the Regisirar of Comganies ("ROC), Gujaral purstant to Cerificate of Incorporation dated September 03, 2014, Our Company was converted inbo Public Limited Company purstsant to a special resolufion pagsed by our shareholders at
the Extra Crdinary General Meeting held on March 14, 2024 and consequently upon conversion name of company was changed to *38 Fams Limited” vide fresh certificate of incorporation issued by the Ceniral Processing Centre, Manesar, For further delails on changes in name and the registered office of our Company, please refer to the chapter titled "History and
Corporate Structure " beginning on Page No. 130 of the Prospectus.
Registered Office: SF 220, Pancham lcon, Besides D-Mar, Vasna Road, Viadodara. Gugaral, India, 380007, Corporate Office: Block No 1241, 1242, 1243, 1244, Padra Jambusar Highway, Masar, Padra, Vadodara, Gujarat, India, 391421
Telephone: +51-6354 632600, Email: cs@3bfilms com; Website: www 3hms.com; CIN: UZ6200G)2014PLCOS0EES, Contact Person: Janki Raj, Company Sacratary and Compliance Dfficar

OUR PROMOTERS: ASHOKBHAI DHANJIBHAI BABARIYA , MUKESH DHANJIBHAI BABARIYA, GULABBEN NITIN BABARIYA AND DISHANK NITIN BABARIYA

BASIS OF ALLOTMENT

INITIAL PUBLIC OFFER OF 67,50,000 EQUITY SHARES OF FACE VALUE OF T 10/- EACH ("EQUITY SHARES") OF 38 FILM3 LIMITED (THE “COMPANY™ OR “3B FILM5" OR "OFFERER" OR “ISSUER" } AT AN OFFER PRICE OF T 50/ PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ 40/- PER EQUITY SHARE) FOR CASH, AGGREGATING
TO ¥ 3,375.00 LAKH (“PUBLIC OFFER™) COMPRISING A FRESH OFFER OF 15,52,000 EQUITY SHARES AGGREGATING TO ¥ 1,776.00 LAKH (THE “FRESH OFFER") AND AN OFFER FOR SALE OF 31,98,000 EQUITY SHARES BY ASHOKBHAI DHANJIEHAI BABARIYA, MUKESH DHANJIBHAI BABARIYA, AND GULABBEN NITIN BABARIYA,
(COLLECTIVELY REFERRED TO AS THE “PROMOTER SELLING SHAREHOLDERS | SELLING SHAREHOLDERS") AGGREGATING TO ¥ 1,599.00 LAKH ("OFFER FOR SALE™) OUT OF WHICH 3,42 000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH, AT AN OFFER PRICE OF ¥ 50/- PER EQUITY SHARE FOR CASH, AGGREGATING ¥ 171.00
LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE OFFER (THE "MARKET MAKER RESERVATION PORTION™). THE PUBLIC OFFER LESS MARKET MAKER RESERVATION PORTION |.E, OFFER OF 64,08,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH, AT AN OFFER PRICE OF ¥ 50/- PER EQUITY
SHARE FOR CASH, AGGREGATING ¥ 3,204.00 LAKHS |S HEREINAFTER REFERRED TOAS THE “NET OFFER", THE PUBLIC OFFER AND NET OFFER WILL CONSTITUTE 27.25% AND 25.87% RESPECTIVELY OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. FOR FURTHER DETAILS, PLEASE REFER TO CHAPTER
TITLED “TERMS OF THE OFFER"BEGINMNING ON PAGE 182 OF PROSPECTUS.

RISK TO INVESTORS
Investments in equity and equity-related securities invelve a degree of risk and investors should notinvest any funds in this offer unless they can afford to take the risk of losing their investment. Investors are advised to read the risk factors carefully before taking an investment decision in this offer. For taking an investment decision, investors
must rely on their own examination of the Issuer and the offer including the risks involved. The Equity Shares offered in the Offer have not been recommended or approved by the Securities and Exchange Board of India ("SEB!"), nor does SEBI guarantee the accuracy or adequacy of this Prospectus. Specific attention of the investors is invited
tothe Section titled “Risk Factors " on page 26 of the Prospectus,
THIS OFFER IS BEING MADE IN TERMS OF CHAFTER [X OF THE SECURITIES AND EXCHANGE BOARD OF INDEA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018 (THE “SEBI{ICDR) REGULATIONS"), AS AMENDED. IN TERMS OF RULE 18(2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS
AMEMNDED, THIS IS AN OFFER FOR AT LEAST 25% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. THIS OFFER 1S A FIXED PRICE OFFER AND ALLOCATION IN THE NET OFFER TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI {(ICDR) REGULATIONS. AS AMENDED. FOR FURTHER
DETAILS, SEE "OFFER PROCEDURE" DM PAGE 150 OF THE PROSPECTUS
All potential Investors shall participate in the offer through an application supported by blocked amount (“ASBA ") process including through UP! Mode (as applicable) by providing details about the bank account which will be blocked by the self certified syndicate banks (“SCSBS"| for the same. For details in this regard, specific attention is
invited fo “Offer Procedure” on page 190 of this prospectus. A copy of prospectus filed with the Jurisdictional Registrar Of Companies, Ahmedabad in accordance with Section 26 of the Companies Act, 2013.
In terms of Regulation- 253(2) of the SEBI ICDR Regulatons, as present imsue is & fed price offer ‘the Mlocation’ is the net isses to the public category has been be made as follows: (8] minimum 50% to Retail Individual Investors; and (b) Remaining to: (i} individual applicants other than retail indevidual investors and (i) otherinvestors including corporate bodies o
institutions, Imespective of the number of specified securities appliad for, The unsubscribed partion In either of the categones specified in (a) or(b) above may be allocated 1o the applicants in the ather categary,

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 10/- EACH, THE OFFER PRICE IS ¥ 50/- PER EQUITY SHARE AND THE OFFER PRICE IS 5 TIMES OF THE FACE VALUE OF THE EQUITY SHARES

BID/OFFER OPENED ON: FRIDAY, MAY 30, 2025
BID/OFFER CLOSED ON: TUESDAY, JUNE 03, 2025

PROPOSED LISTING

The Equity Shares of the Company are proposed to be listed on the SME Platform of BSE Limited {"BSE-SME"), in terms of the Chapter IX of the SEBI ICDR Regulations. Our Company has received in-principle approval from BSE Limited ("BSE") for the listing of Equity Shares pursuant to letter dated February 28, 2025 BSE
Limited is the Designated Slock Exchange for the purposea of this Offer. The trading is proposed to be commenced on or before Friday, June 08, 2025 (Subject to receipt of listing and trading approvals from the BSE Limited).

SUBSCRIPTION DETAILS

The Offier has received 2613 applications {excluding the multiple, dupbcate bds, Cancellad bids or withdrawal bids) for 1,06 44,000 Equity Shares (befora technical rajectons) resulting | C. Allocation to Other than Retail Individual Investors (After Technical Rejections & Withdrawal): The Basis of Allatment 1o the Other than Relail Individual Investars, at the Offer
in 1,58 times subscriplion (including reserved portion of Market Maker| as disclosed in the Prospectus. The detass of the applications received in the Offer from various calegories are price of T 50/- per Equity Share. was finalized in consullation with BSE. The cateqary was subscribed 1.58 limas, The tatal number of shares allofted in this category is 17 37 000

OFFER

PROGRAMME

asunder: Equily Sharas,
Details of Application Received: (Before Technical Rejections) Tha E;!egur‘,.'-wﬂe details |_:|f1t!i'rE.' E::sis ofAllotment are as under: _ ;
T ; P—" MNo. of Shares | Mumber o fo Total No. of "wof | Proporfionate Allocation per Applicant Ration Total No. o surplusi
Category AF;:;;:L”E Equily 5:::;:; Applied Eqm::rlrrf:p:;zr:.w s ;ib::;-lr';:; applied Iqr Applications| total | Shares Applied | total Ephlarea ' BEﬁI:'rre F IJ'l.g.llillar of Allottees | Equity Shares Derfiuit
- ! : - i . | (Category wise) | Received in each category Available Rounding off | Rounding off | to Applicants | Allocated/Alloted
| Markel Maker . _n 342,000 342000 1.00 000 | 75 | 7353 | 450000 | 1636 | 284133 | 3788 | apoe | 1 | 1 | 295000 | 59133
_ ﬁEtﬂﬂ Individual |rl'|.'!,=!!:i-|EIF‘5 -E'?Dg ??.33 HEIEI_ _3_2:9_'1-.':‘{“.] 238 N0 | Lﬂ-ﬁEIF]' ) o ) ’ ) 3000 4 15 [ B0.000 -E'}.ljl:lﬂ
| Other than Retad Individual Investors 103 27,69.000 32,04,000 0.86 8000 | 2 | 2157 198,000 720 125,019 5 683 3,000 ! 1| 66,000 59,019
| Total _ 2613 _ 1,06,44,000 _ 67,50,000 1.58 _ 8000 | Lottery ' ' ) 3000 | 10 | 1t | 60,000 60,000
MNotes:- “The Offer is being made In ferms of Chapder (X of the SEBI ICDR Regulations through the Fixed Prce method and hence, as per of Reguiation 253(2), of SEBI ICOR 15000 ' 1 0Hd | 15,000 (153 9471 547 goo0 | 1 | 1 9,000 471
Regqulations, the allocation of Net Offer fo the public category shall be made a3 fallows; "!EI]IJD 2 f:_ﬂT:‘- SE'DEIEI_ 1 3 ?1.7'3_1 11,365 12.Dﬂﬂ_ 1 1 : 24 000 -1 .EE;EI
() mirimum fifty per cent o retail individual imvestors; and 0000 | 1 | o8| 30000 | 109 | 8@z | 18842 18,000 [ 1 18.000 942
1b) remaining to; 022000 | 1| 088 | 2022000 | 7350 | 1276704 | 1276704 | 1275000 | 1 | 1 | 1215000 | 1704
Tatal 102 100 2,751,000 100 1,737,000 . . = = 1.737.000 -

1. indiadual appiicants offver than relal movidual investors, and : l 1) | ! L ! | l [ -
i, othar investors including corporale bodies or insfitutions, imespective of the number of specified secuities spplied for; The Board of Directors of the Company al s meeting held on Wednesday June D4, 20225 has laken on recond the Basis of ARocation of Equity Shares approved by the Designated Stock

; S R bl L e e : ; : Exchange and has authonzed (he corporate aclion for the transfer of the Equily Shares ta varous successhul applicants. The Company shall file the listing application with the BSE
The unsubiscribed portion in sither of the categories specified in (a) or (b) above may be allocated fo the applicants in the other category | Limited an or before Thursday, June 05, 2025. The trading is proposad to b commenced on or before Friday, June 06, 2025 (Subject 1o raceipt of isting and trading approvals from the
If the retal indridual investor categary is entiled lo more than fitty per cent. of the Uffer size on a proportionate basis, the retall individbal investors shall be allocated that fmgher | BSE Limited)

perceniage The refund ! aliotment intimation will be dispatched to the address of the Applicants a5 registered with the deposionies on or about Thursday, June 05, 2025. Further, the instructions 1o
Details of Applications rejected by the Registrar on technical grounds; | Self-Certified Syndicate Banks for unblocking the amount will be processed on or prior to Thersday, June 05, 2025 In case the same IS nol received within fen days, investors may
Category No. of Applicafions No. of Equity Shares | contact Ragistrar at tha addrass given bedow.
| Market Maker [ 0 ] [ 0 | The Equity Shares allocated to successhe applicants are being credited to theér beneficiany aceounts subject ko validabon of the account details with the depositories concemed. The
e : - - . | Company is faking steps to get the Equity Shares admifted for trading on BSE within three working days from the date of the dlosure of the Offer
B In|:||-.|dua|.ln'.. e.5.1|:|r5 - L Indsiii | Note: All capitalized tarrms used and not defined harain shall hawve the respactive meaning assigned o them in the Prospacius dated May 23, 2025 ["Prospectus™).
| Gther than Retad Individual Investors . 1 18,000  INVESTORS PLEASE NOTE
| Total . 46 . 1,593,000 The details of the allotment made would also be hosted on te website of the Registrar to the Offer Maashitia Securties Private Limited at www. maashitia, com
After eiminating Technically Rejected applications, the following tabie gives the details of Category wise net valid appicalions; | All future correspondence in this regard may kindly be addressed to the Registrar to the Offer quoting full name of the First'Sole applicants, serial number of the Application Form,
" Sr. | Category ' | Gross ' "~ Less: Rejections Valid | nsmbes of equity shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:
No Applications Equity Shares Applications Equity Shares Applications Equity Shares Maashitla Securities Private Limited
1| Markat Maker | 1 342000 | i | o | 1 342,000 ; CIN: UE7100DL2010PTC208725 _
o ot A - - - - . - - e Address: 451, Krishna Apra Business Square, Nelag Subhash Place; Pitampura, Dedhi 110034, India
2 | Ptail rdeiehen Wvelion s L 45 141,000 2464 fogeiod: i . Telephone: 011-45121795; Emall; ipo@maashitla.com; Investor Grievance e-mail: investor po@maashilla.com; Website: www maashila.com
3 | Other than Retail Individual Investors 103 7E0000 | | 18,000 102 arsroo0 || Maashitla® oo person: Mr Mukul Agarwal- SEBI registration number: INROGODD4370
Total 2613 1,06.44 000 46 1,559,000 2567 1,04,85,000 For 3B FILMS LIMITED

' On behalf of the Board of Directors
Sdi-
Ashokbhai Dhanjibhai Babariya

ALLOCATION: The Basis of Allotment was finalized in consutation with tha Designated Stock Exchangeie. BSE Limited, Wadnesday, Juna 04, 2025,
A Allocation to Market Maker (After Technical Rejections & Withdrawal): The Basis of Allotment to the Markiet Maker, at the Offer pace of T 50/ par Equity Share, was finalized in |

consuftation with BSE. The category was subscribed by 1.0000 times: Tha total number of shares allotted in this category is 3,42, 000 Equity Shares. Pace : Vadodars Chairman & Managing Director
B. Allocation to Retail Individual Investors (After Technical Rejections & Withdrawal): The Basis of Allotment o the Retall Individual Invesiors, at the offer price of ¥ 50/- per | pate ¢ June 04, 2025 DIN: 03363509

Equity Share. was finalized in consultation with BSE. The category was subscribed 1.58 times. The tofal number of shares allotted in this category is 46.71,000 Equity Shares to | THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARE ON LISTING OR THE BUSINESS
1557 sucoessful applicants. PROSPECTS OF 3B FILMS LIMITED,

| No. of Shares No.of | % TotalMo.of | % Proportionate ' Allocatien per Applicant Ratio of Total No. of Surplus /|| 3B Films Limited is proposing, subgect 1o marke conditions and nl!"}er-:nns.id-ératinns. a'puhlic'c;ffﬂ*u-f s E'Z!Ijit'g' Shares and has fied the F'rdsi:ne::u.ls with the Jurisdictional E&gis‘.rﬁf of
applied for | Applications| to Shares Applied af Shares Before After Allottees to |  Equity Shares Deficit Companies. The Prospectus is expected to be available on the website of the SEBE at www set.gov.in and the website of the Lead Manager to the Offer at www.nirbhaycapital, com and
(Category wise) | Received | total | ineach category total  Available | Rounding off Roundingeff | Applleants | Allocated Allotted '_'I'_"IEH'EE'E”f‘;‘;ESE#“"E”L""’"W b;E"'ﬂ‘a-‘;Uma“‘f“‘Et'j"HEr'SEHEL:USWPE"'!T'm:W“-_%;;F;E com e e .
' T i ] LA - R e R I e . I [ T [ =] 18 Equity Shares have not been and will not be régisterad under the US Securities Act of 1533, asamended (the “Securithes Act") or any slate securities law in United States and may
10000 46710 ¥ 4 Tl i . : e :
EU[":! ‘f"'ff"' | 1.':!':!""[' ! ?'35!.2.%':'. | 0o il '.3?1 oa | 1'355 ! 3."1':':' { 15-5? {- £ -E4 ! f”-aﬂ .IZ!IZIIII ! D not be offerad or soid within the United States (as defined in Regulation 5 undear the Securifies Act) or to, or for the account benefif of U, 3. Person” (as defined in the Regulations under
Tatal 2464 100 7,392,000 100 4,671,000 - - - - 4,671,000

: s oy ; : G m ) iz ofl
the Securties Act), except pursuant o an exemphion from, or in & fransaction not subject to the registration requerements of the Becurties Act KIRIN ADVISORS

o SBI State Bank of India, Home Loan Centre, Shankar Sheth Road Pune (10287) 44/28, Near Sharada Chambers, Pune-411037 C B k SCHEDULE |
Tal; (020) 26308176, EMAIL: racpec pune@sbi.co.in aﬁa " atﬁ FORM A
YHA ST ﬂl;.r\;rn an al.:':-QI of 1'1I|-'a..l'\|![|'|-|!:-:|h fif] P“ELIE AH"“U"EEHEHT

Publication of Motice regarding possession of property u/s 13(4) of SARFAESI Act, 2002

Mofice is hereby given under Securtization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (54 of 2002) & in
exercise of powers confermed under Section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002, a Demand Notice was
issued on the dates mentioned against each account and stated hereinafter calling upon them Lo repay the amount within 60 days from the dale of
recaipt of said notice,

The Borrower having failed 1o repay the amount, notice is heraby given to the Borrower the public in general that the undersigned has taken To the BorroweriGuarantorsiMorigagor:

Symbaolic Possession of the property described herein below in exercise of power conferred.on him under section 13(4) of the said Act read with 1. Smt. Chandrarekha Kumarl Sahani. Room Mo, 435 8 Bhavanl Chawl Goandesi ndirs
Rule S the said Act on the dates mentioned against each account. Magar, Vakola Pipeling Santacruz Easl. Mumbai Maharashira 400055 2
Thie Bormower in particular and the public in general is hereby cautioned notto deal with the property and any dealings with the property will be subject 2. Smit. Chandrarakha Kumari Sahani, Flal No. 5607, 56TH Floor, Buiiding Mo 3 *Rupars! i
to the charge of the STATE BANK OF INDIA for an amount and interest thereon, Optima® Opposite Sumangal Hospital Ganesh Mager Charkop Link Road, Kandai West 3.
The borrower's attention is invited to provisions of sub — section (8) of section 13 of the Act, in respect of time available to redeem the Village Kandivali, Taluka Borival District Mumbai, Maharashlra 400067

secured assets. 3. Wiz Dynamic Market Research Through itz Partners Smt Chandrarekha Koemar
Sahani & Shri. Batan Rajnath Gaud, Jagdish Bhuvan GrFirR Mo, 3 Coal Dongn Road Nest 4|

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ORWO PRIVATE LIMITED

] RELEVANT PARTICULARS
1.| Mame of the Corporate Person | ORWO PRIVATE LIMITED
| Date of Incorparation of | 16/03/1964
Cormporate Person
' .f'..rrhi:url'.g.-'-unue-r which Corporate
Person s Incorporatec
Eeg_l:a'rerﬁ-d

ARM Branch Mumbai, 45 Floor, Canara Bank Bullding, Adi Marzb=an Streal. M = 2060 0
Emall : chi3n0E canarabank com Tel: BE5554E079 Web = www cararabank, com

CRIARMCHANDRARERHAREDEMPTION2025-26 DATE: 31.05.2025

REDEMPTION NOTICE [SECTION 138)] TO BORROWERS GUARANTOR/MORTGAGOR

' Registrar of Companées, Mumbai

| U33200MH1064FTCO128T4

Date of Date of .| Corporate identity Number of
Sr. Mame & Address of Description of Outstanding (Rs.) To Kalpita Encleve Andheri East Musnbai Maharashira - 400059, o g s
™ i Derandd. | {Symboilc) SUBJECT: Notice for exercising the right of redemplion under Section 13 (8} of the Rl e -
the Borrowers immovable property Notice Possession & as on Date e L T IE: O s L DA U L la e .| address of the Regeterad Office 601, Bakhtswar, Shahsd Bhagat Singh,
Securilisation and Recenstruclion of Finencial Assels and Enforcement of Secunty Inferest gty Tt ; ] :
- - At 2002 tharsinaler refarad b as the Act’) and Principal Office (f any) o {pp, Cotaba Post Office, Colaba. Mumbai,

1. | Mr. Ganesh Shridhar Yelpale _ All that plece and parcel of property residential bearing | 11.03.2025 | 31.05.2025 Rs.1,56,95,891.00 The undersigned being the Authorized Officer of Canara Bank, ARM Branch, Mumbai Cormrate Persan Maharashtra, india, 400005

'[|_3urrnwer] 1) Flat rl~.ln.'E'.IZ'r1. A-Wing, | Flat No. 802, on E’:hJ Fli;lnt_:nrr in ﬂulld!ng "A-1", and {_Rupm_ Ona ll:_rm'a (e her i o:pi e aacued oo’y gl uhidsi e Rt i st o e & e caToEeT I Oa0R00E .

Hamy Park, Gokul Nagar, Kafraj| admeasunng area 737 sq. fi. Buill-up of the Building to be | News paper Fifty Six Lakh Hinety nobice, undar Saction 13(8) of the Act read with Rule B(6) of the SARFAES| Aules, to you al as date of Comporate Person

Kondhwa Road, Puns- 411046, 2)
Lande Vasti, AP Ajanate, Taluka-
Sangoia; Dist-Solapur- 413308, 3)
Flat Mo, 802, 8th Flogr, Building Mo,
"A-1" "Kaalika Heights”, Plot Mo, 366,
Panchpakhadi, Almeida Bauweg, Dist-
Thane West- 400602,

Five Thousand Ning
Hundred and Ninety
One Only) as on
11.03.2025 plus
further interest with
incidental expenses,
charges, cost atc.

known as “Kaallka Heights", along with 2 covered car publication
parking Land bearing Plot No. 366, Thane Town on

Planning Scheme Mo. 1, area admeasuring 8839 &g 28 03.2025
mirs. Siluated  at- Village Panchpakhadi, Almelda s
Baug, Chandanwadi, Taluka & District- within the
focal limits of Thane Municipal Corporation Property
owned by Mr. Ganesh Shridhar Yelpale bounded as

| Bharat Ramakant Upadhyay
Reg. Mo
1B E IR0 | PN LA O 20 - LR LU RS
Address: 507, Sth oo G2 Wing, Skyline
VWieaih Space, Shyline Qasis Compla,
Premier Road, Mear vidyavifssr Siabon,

nder; As you all are aware thet the secured creditor had issweed the Demand Motices, wnder 7|
Sachion 13(2) of the A, on 11.08.2024, i the bormowen/Firm Chandrarekha Kuman Sahani, &
M's Drynarmic Markat Resaarch Theough ibs Pariners Smil. Chandrareiha Kumard Sahani & She.
Ratan Rajnath Gawd the morgagor and the guaraniors (above mentioned rames), demanding o
pay an emount of Rs. 48,22 940,47 a5 00 09109720 24) (Rupees Forly Eight Lakhs Twenty Two
Thousand Nine Hundred Forty and Paise Forty Seven Only) and inlerest slaled theraon

Mame, Address, Emall addness,
Telephonse Mumber and the
Fll‘:ﬂ_IS[IFI[iI'II"I Musmber of the
Licpuiiclator

Home Branch-SHF : _ - : within B0 days from the date of recaipt of the said notices, _ b
AIC No. 41276509461 ;ﬂlfﬂ?ﬁﬁ. ::gt A E:jl'll n,r ra";rardst F'Hitt‘I F"'; ﬂi:ﬁrf TE'.".EH.EIHM lnc?r:g?rgn be Since, the Borrowers | Firm, the mortgagars and the Guaranior (sbove mentioned names) having Shatkopar West, Mumai - 200086
Home Loan PEICE AL LA IBVE], LI WIVATCS SO - By Lpen : faited b repay the amount mentioned in the above sald demand notices, the Autharized Officer Ph, No.: SE33284483

targinal Space at Ground evel, On or towards Wast: By

clion 1304 of | cthad tak icP i fhe e Gy nbed
Entrance. On orfowards North  Flat No. 801, vnder Seclion 1344) of the Act had taken Symbolic Possession of the securad asseis desonbe

in the Possession Mabcs dated 230052025, Further, the said symbofc pogsession nofice was
duly published in Mews Hub and Prathakaal newspapers, Mumbai on 30,05.2025.
¥ou all are herety given a |ast and fing! opportunity to redeem and reclalm the secured assets,
which are in possassion of the 2acured cradilor, wilkun 30 dayz from e recemnt of thes natica, by
dEscharging the lability of Rs. 48,22 540,47 (a5 cn 09/09/2024) (Rupees Forty Eight Lakhs
Twenty Two Thousand Mine Hundred Forty and Paise Forty Seven Only)azon 09.09,2024,
pius subsequeniinterest, cosis and expensas in full {rom 09082024 cnwards), failmg which the
sale nolice under the Acl will be published in the newspager speciiing ona of i Iofowing
mohes mentioned belaw, (0 sell the sacured assets
i.. By oblaming guodations from the persons dealing with similer secured assets or otherwise
Inbarested in buying assets: or il. By inviling lardars fam tha public; or il By kolding pubic
auctionincluding throwghe-auction mode; or Iv. By private treaty

Email 4l registered with IBBI:
BrupadhyayEhotmail oom
Claims to be sont on Email Id
. | brupadiyayirmEgmadl.com
E-._ Last date for uuturllsa-*:n_1 of Chairme | G_f’f:.-'l'.lF,-'EDEEu

Sdi- Authorised Officer,
State Bank of India, HLC Shankar Sheth Road, Pune

Date : 05.06.2025
Place : Pune

Motceis bereby given that ORWO Private Limited has commenced voluntary licaadation
ot dth June, 2025,

The stakeholders of GRWO Private Limited are hereby called uvpon to submit a proof of
thewr cledms, on or before 4th July, 2025 w the quidator &t the address mentlonad
Againstitam T,

The finantial creditors shall submit their prood of claims by electronic means anly. Al ather
stakohofders may submit the proof of claimsin person, by post or by electronic means

= N L

S FINA

—

As per Sechion 1308 of the Act, vou are antitied o redaem the secured Assals at any time befare Submigsion of false or misleading proofs of claim shall attract penafties.
lhir ciate of publication of sale notica in Newspapers, faiing which your Right 1o redeem the Bharat Ramakant Upadhyay
monigaged propery as per Sechon 13(8) ofthe Act shall stand extinguished Date: 05.06.2025
This iz without presudice b any other nghts avadable o the securad cradilor undar the sulbjact Place: Mumbai
Actior any other law Inforce. Tharking You.
Edi-
Canara Bank, Authorised Officar

Fira e famfe e S5, oo

epaper.ﬁnant:iaiexpre,ﬁ.cnn'. .




